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UNSTARRED QUESTION NO.1576 
 

TO BE ANSWERED ON THE 27TH DECEMBER, 2017 
 

RANK  PARITY 
 

1576. SHRI  SANTOKH  SINGH  CHAUDHARY: 
     

Will the Minister of DEFENCE   j{kk ea=h 
be pleased to state: 

 

(a)  whether the Government is aware of discontentment among the Armed Forces on 
the issue of rank parity vis-a-vis civilian employees in the AFHQ and the curtailment of 
facilities like ration etc; 
 

(b)  if so, the steps taken by the Government to address these issues; and 
 

(c)  the time by which a final decision is likely to be taken on these issues? 
 
 

                     A    N    S    W    E    R 
        MINISTER OF STATE             (DR. SUBHASH BHAMRE) 
IN THE MINISTRY OF DEFENCE 

      र� ा रा�य म�ंी          (डा. सुभाष भामरे) 
 

(a) & (b): The Government is fully sensitive to the concerns expressed by 
the Armed Forces from time to time, including those relating to rank 
equation, allowances and benefits.  The Government has already clarified 

that there has been no downgradation or change in the existing 
equivalence of the service ranks vis-à-vis their civilian counterparts. 

In recognition of the unique aspects of Defence Service, a number of 
facilities and benefits in cash and kind are admissible to Defence Service 
personnel, including tax concessions available in Canteen Stores Depot, 
concession  vouchers  for  travel  in  Railways  and  by  Air, apart  from  
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compensation granted by way of various allowances for unique risks and 

hardships borne by the Defence personnel.  A list of 28 risk and hardship 
related allowances and 31 other allowances and concessions available to 
the Armed Forces personnel and the revised rates at which the same are 
payable following the decision taken by the Government on the 
recommendations of the Seventh Pay Commission has been uploaded on 

the website of the Ministry of Defence and can be found at 
mod.gov.in/def/sites/default/files/Revisedrates.pdf. 

As regards ration, the Seventh Pay Commission had recommended 
that the provision of free rations and the grant of Ration Money Allowance 
to officers of Defence Forces posted in peace areas should be withdrawn.  
The Government vide its resolution No.11-1/2016-IC dated 06 July 2017, 
decided that Ration Money Allowance will continue to be paid to them by 

direct credit to their bank accounts. 

(c) Does not arise in view of (a) and (b) above. 
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